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The ..riginal ktpplicat ion is 	
9 

disposed of at the admission stage with 	
4eLT 

a direction that the Chief Engineer 

Ceral Command), Military Engineering 
erv ices (M.L ..), Luckriow, shall dispose - 	 (L 

of the appeal, fiJid by the petitioner 

vide nnexure-2 to the Qriginal 
* 'ppl1cdtin rr- 

,ithin 45 days from to-day, 	j 
if the same has not yet been d1sposed 	

F Hand over copies of the orders to 	 / 
the petitioner's counsel Shri P.K.jdhi 

and learned r.Standing Counsel Shri Ash.ej 
Mohanty, (Central) who was also heard in 	/ the matter. 

£L.MBR 	TR-I J.VE) 

ith the consent of hri P.i.idhi, 

learned counsel f:r the

- 

et itioner the 

request of learned Senior Sandinq Counsel 

Shri Ashok iohcinty in the M..232/96 in 

the fo11o)ing terms is allowed. 
:le reouest is that a further ti 	- 

of three months from to-dcy to dis)ose of 

the aCj and also for a modification 	 ID 
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.1.2 L3.3.96 of tle. r0er to allow the Cornrnand, 

i'oDrks Engineer, (..., Ranchi, who is the 

cppeliote authority to dispose of the 

	

-poe,-1 Within the aforesaid period of 	 I2 

three rronths from to-day. 
,1 

	

itj-j the consent of the learned 	 / 
counsel for the apla 	the earlier 	() 

I t 	fA 	J. 
orcer stoflds modified a 5  

..232/96 is ctccordlngly disposed 	. 

Uztnd over copies of the order to 

the cdunsel for both sicies.
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Order with Signature 


